
PPLICANTSK.Ravi 	 v/s.P.sPoriuENTs:V.Vaidyanathan,sr.Mechanica1 
Engineer(Hq),W&P,Yelàhanka,. 

TO. 

	

1. 	,Sri.M.S.Anandararnu,Advocate, 
S 	 No.27,Chandrasekhar Complex, 

First Main Road,First Floor, 
Gandhinagar, Bang alore-560009. 

	

2. 	Sri.A.N.Venugopala Gowda, 
Advocate,No.8/2,Up6tairs, 	 •• 
R.V.Road,Bangalore-560004. 

SUBJECT:— ForuardinQ of copies of' the Oroe.s passed by 
the Central •Adminiátra'Uve Tribunal,Bangalore. 

S. 	 —xxx—. 

Please 'find enclosed herewith a copy of the 

ORDER/STRYORDER/INTERIII ORDER/, Passed by this Tribunal 
in the above mentioned application(s) on 28.01-1994. 

• 	. U 	 . JUDICIPL BR1NCHES. 
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•4TP, 	'. 	 S 	 , 	 S 



CENTRAL ADINISTRATIVE TRIBUNAL 
BAN6ALcE BENCH, 8ANALcRE 

CONTEMPT PETITION N[..15/1993 

P •  MJI.10E 	 CE CHAIRMAN 
- 	MR. T.V. RArIANAN 	 MEfPER(A) 

FRIDAY THIS THE 28TH DAY UF JANUARY, 1994 

K. Ravi, 
Aged about 24 years, 
Working as Substitute Bungalow Lascar 
(now under dismissed from services) 
and residing at C/o V. Ananthasuamy, 
No.9939  Old Middle School, 
V elahanka, 
Bangalore - 64 

(By Advocate Shrj M.S. Anandaramu ) 

U. 

Shri J. Vaidyanathan, 
Disciplinary Authority/Senior 
Mechanical Engineer(Hq), 
Wheel & Axle Plant, 
Y elaha nka, 
Bangalore - 64 

Appl icant 

1 

Respondent 

( By Advocate Shri A.N. Venugopa]. ) 
learned Standing Counsel for Railways 

OR D E R 

flr.Justice P.K. Shyarnsundar, Vice Chairman 

We think it inappropriate to proceed further 

S matter. We notice that O.A.No.14/93, out 

ch this contempt petition arises, has since 

isoosed off'. These proceedings are ordered 

costs. 
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( P.K. SHYAFV&UNDAR() 
- 'dICE CHI4IRMAN) 


